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CENTRAL ADMINISTRATIVE TRIBUNAL -' 
GUWAHATI BENCH 

• 	 Original Application No. 107 of 2006 

Date of Order: This is the 10th day of May 2006. 

The Hon'ble Sri K.V. Sachidanandan, Vice-Chaiimán. 

Shri Debasith Bhowrnick 
Lab Assistant 

• 	Aninachal Pradeth Field Station 
Zoological Survey of India 

- Post Box No. 112, Senki Valley 
Itanagar - 791113. 

Applicant 
By Advocates Mr.MCanda, Mr. G.N. Chakrabarty, Mr. S. Nath and 'Mr. S. 

• 	Choudhury. 

Vergns 

The Union óflndia,• 
• 	 Reprsented by the Secretary to the 

• 	 Government of India, 
Minishy of Environment and Forests 
NewDelhi-I1000I. 	. 
The Director 

• 	Zoological Survey ofindia 
Pani Bigyan Bhawan 
M' Block, New Alipoe 

Kolkata-53. 
• 3. 	Administrative Ofticer& Head of Office 

Zoological Survey. of India 
Pani Biyan Bhawan 

• 	 M' Block, New Alipore 
Kolkata- 33. 	 - 

• 	4. 	The Officer-in-charge 	. 
Arunachal Pradesh Field Station, 
Zoological Survey of India 
Post Box No. 112,, Senki Valley. 
Itanagar-791 113. 

Respondents. 
By Advocate Mr. M.U. Ahrned, Addi. C.G.S.C. 



ORDER (ORAL) 

KY. SACH1DANANDAN (VC.) 	- 

The applicant was initially appointed as.. Peon in the year 1991 at 

Shiliong Office of the 5  Zoological Suivey of India. While the applicant was 

wodcing as Peon in the office, of the Eastern Regional Station,aoiogicai Survey 

of India, Shiliong one post of Laboratory Assistant fJl vacant and the applicant 

vide order dated 2010.194 was appointed as Laboratory Assistant in the 

Arunachal Pradesh Field Station, Itanagar. The grievance of the applicant is that 

since he has completed 12 years of regular service he is eligible for financial 

upgradation inder the Assured Career Progression (ACP) Scheme with effect from 

27.03.2003 i.e; the date on. which the applicant completed 12 years of regular 

service. For that purpose the applicant has subthitted representation on 07.04.2005, 

but no response is forthcoming. Aggrieved by the said inaction, the applicant has 

filed this application seeking the following reliefs: 

That the Hon'ble Tribunal be pleased to direct 
the respondents to grant 1st financial 
upgradatiori in the scale of Rs.. 4500-70001-
w.ef. 27 .3 2O03 and further be pleased to direct 
the respondents to re-fix the pay of the applicant 
in the aforesaid scale of Rs. 4500-70001- will 
cóhsequentiat service benefits including 
monetary benefits. ' 

$.2 	ostsoftheapp(icatiorL 

	

8.3 ' Any Other relief(s) to which the applicant is 	* 
entitled as the Hon'ble tribunal may deem fit 
and proper." 

2.. 	1 have heard Mr. S. Nath, learned counsel for'the applicant anc Mr. 

MIT. Ahrned, learned Addi. C.GSS.C. for the respondents. 

3 	., When the matter came up for admission hearing, learned counsei for 

the applicant subrnit.ted that he will be satisfied if a direction is given to. the 2nd 

'2 



3 .  

respondent to consider his case fdr which the applicant is Soi ig to file a 

S  comprehensive representation iwjthjn  two weeks from the date of receipt of this 

• 	. 	order. Learned counsel for the respondents ibmitted that he has no objection if 

such a course is adopted. 	 . 

4. 	in the intére of juice, this Tribunal directs the 2nd respondent or 

any other competent authority to consider the representatior that is being filed by 

the applicant within two weeks from the date.of receipt Pf this order and an receipt 

of the same, 'the 2nd respondent or any other competent authority shall consider 

• and dIspose of the same on merits within a time frame of two rnoths from the 

date of receipt of the representation. 	. . . 	 . 

The 0 A is disposed of as above at the admtsaion tie iteif In the 

circumstances no order, as to .cos 	 V  
• 

K. V SAC141DANA}flDAN)  
• . V 	

V 	
VICE CHAIRMAN. V  

/m 	V 	

•' 	

V, 	
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IN ThE CENTRAL-ALThUN!5TR4TrE11RIBUNAL •• .•. 

- 
GUWT1 BENCH:GT1 •. 

(AnApplicatión under Section 19 of the Administrative Tribunals Act, 1985). 

O.A No. 1'  

Shii Debsish Bhowmick. 
-Vs- 

- 	 Union of India & Others; 

LIST OF DATES AND SYNOPSIS OF THE APPLICATON 

04.021991- Applicant wasinitially appointed as Peon on 27:31991 vide order 

dated 42 1991 at Shillong Office of the Zoological Survey of India 

Annexure4) 

1-7.10.i99 •PusU nt to  iQ office order dated 17.10.1994, theap1icat was 

appointed as Laboratory Assistant in the Arunachãl Pradesh Field 

Station, Itanagur vide office order dated'20.10.1994. (Aniiexure-2) 

09.08.1999- Govt. of Tndit introduced one welfare Scheme in the n4l:e.of 

Assured Career Progression (ACP) Scheme. Under the said Scheme 

it was provided that the central Government civilian employees 

who do not get any regular promotion dUt to StdgfldtlOfl, will be 

granted two financial upgradations on completion of 12 years and 

24 vears.of regular ser"-ice during the entire tenure of their service 

The apphant completed 12 years of servli.e on 2732003 and 

as such he is entitled for 1st financial upgradation under the 

Scheme w.e.f. 27.3.2003 • i.e., the date on which date • applicant 

completed 12years of regu lar service (Annexu.re-3) 

2511 2003 Applicant appomtcd on proniol:ion w c f 2011 2003 yidç ofcc 

....order No; 351/2003 dated 25.1L03. 	.• 	 Annxie-T., T 

14.11.2003- Applicant was released pursuantto the order dated O3.11.03 



S

. . 	 . 

070i.2004-. Apliuub-ubuütttd.detaikd reei lion e1ii.viijontö 

the post of Laboratory Assistant at Arunachal Pradesh Field 

Station, Zoological Survey of India, Itanagar on personnel grounds. 

14.01.2004. Applicant was reverted back to the post of Laboratory Assistant at 
Añtnachai Pradesh Field Station, Zoological Surv!y o1 JdM, 

gar vide office order No293/203 daed 14.1,2004. 

07.L2005 ereseUon .Io. the .Directo 2óiki 

Survey of India, Kolkata praying for grant of benefit of 1st AU' 
Scheme w c 1 2732003 but to no result. (Anncxure-S) 

Hence thisOrigihalApplicatjcn :. . . 

PRAY'ERS 
• Reliefs piiyed for; 	 .•. 

That the Honvble Tribunal be pleased to direct the respondents to grant 1st 
financial upgradataon in the scale of Rs 4500-7000/- w e f 273 2003 and 
further be pleased to direct the respondents to re-fix the pay. of thc : 
applicant in the aforesaid scale of Rs 4500-7000/- with all consequenLt1u1 

service benefits including monetary benefits. .• 

I 

Costs of the application. 

Any other relief(s) to winch the applicant' 11s entitled as the Hon ble 
Tribu 	imy 4eii'fit and pràper. 	. 	• 	• . 

lntèrim order ytayed for. 
- t)uring pendency of this applicatton, the applicant prays for the following 

I. 	That the Hón'bk Tribunal be pleased to direct the respondents t the 
pendency of, this Onginal Application shall not be a bar for grantingahe 
applicant the reliefs as prayed for 

/4 ñ9 



• IN THE CNi1 . L A1)MINISTRATIVE 1rfluL.. 
GUWAkIAT! BENCH GUWMIATI 

(An Application under Section 19 of the Administrntive Tribunals Act 1  1985) 

Title of the case 	0. A. Ne / O 	/2006 
Slul DehsibB1iowrnick. 	 Applicanl 

- Versus - 
Union of India &.Others: 	 Respondents. 

INDEX 

SL No Annexure Particulars Page No 

01 
--- Apphction 1-8 

02. . Verification - 9- 

03 1 Copy of appomtment order dated 1 frb 	/1 
04.02.91. 	 . 

04 2 Copy of order dated 2010 94 

05 3 Copy of AU' Scheme dated 09.08.99.  
06 4 1 Copy ,  of order dated 031103 

07 5 Copr of order dated 14 11 03 —2$ 
08 6 Copy of order dated 251103 4– 2L5 

 7 1 Copy of order &iLed 14.01.04. 

 • 	 .8 Copy of representation dated 07.04.05. 
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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL 

GUWAHATI BENCH. GUWAHATI 
• 	(iApp!icatoiiunderSection 19 of the AdminisfrativTrihuiiaIs Act, 1985) 

No. 	/ 	/2006 
BETWEEN 

Shri Debaslsh Bhowniick 
Lab Assistant 
Arunadai Pradesh Field Station 
Zoological Survey of '1j& 
Post Box No. 112, SenkiVailey, 
Itanagar- 791113. 

...Applkant 
-AND- 

1. TheUnionofindia, 

—Represented by the S.-I'actary to the 
Government of india. 
Mum,liy of Environment and ForeL, 

• New Delhi- 110001. 

• 2 	The Director ,  

Zoological Survey of India 
Prani Bigyan Ihawan 
'Mt Bk±; New Alipore 
Kolkata-53. 

Administrative Officer & Head of Office 

Zoological. Survey of India 
Prani Bigvan Bhawan 
'M' Block. New Alipore 
Kolkata-53. 

The Officer-in-charge 

Arunachal Pradesh Field Station 
Z000gicai Survey of India 
Post Box NoL112, Sertki Valley ,  
Itanagar -791113. 

... Respondeiits. 

ci 
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DLSOFThEAPPLICAON 

Particülaisof ordcr() against which this application is made, 	' 

This application is made praying for a direction upon the respondents to 
grant 1st fmanciai upgradation in the scale of Rs 4,500-125-7,000/- w c f , 

27.032O03 and also praying for refixation of pay accordingly. 

Jurisdktion of the TribuniiL 

The applicant declares that the subiect matter of this application is well. 

within tlw junsdietion of this Hon'hle Tribunal 

Limitation. 

- The applicant further declares that this application is filed within the 

period of limitation prescribed under Scction.-21 of the Administrative 

Tribttnals.Act, 1985. •.. 

4 	Fath, of the Case 

4 1 That the appliuinL is a citizen of hidia and a sudi he is entitled to all the 

rights, protections and privileges as guaranteed under the Constitution of 

India.  

4.2 That your humble applicant was initially appointed as Peon on 27.031991 .  
pursuant to the Go t order dated 04021991 at the Slullong office ol the 
Zoological Survey of India The applicant, while working as Peon in the - 

office of the Eastern Regional Station, Zoological Survey, of India, Shillong, 
one post of Laboratory Assistant fall vacant in the scale of Rs 975-1540,'- i 

HoweveL pursuant  to the order of. the Head Quarter office letter No.14-,, . 
. 21/89-Estt/20824 dated 17.10.1994,.. the applicant was appointed to the 
post of Laboratory Assistant vide office order No 2/94 dated 2010 194 

and thereafter he is contmuoush working as Laboratory Assistant rn the 
Arunachal Pradesh Field Station at Itanagar under the respondents. 

'&) 	j1jo-. 
cC,1f/A 01d 



copy of the appmtment order, dated 4.2.1991 as its  

'.office order dated 20.10.1994 are annexed. herewIthand. 
marked as Annexures I & 2 respectiveh' 

4.3 That your applicant although completed 12 years of regular service in the 
• dcpartrncnt of Zoological Survey of india on 27.03.2003 and [berth 

• attained eligibility for grant of 1st financIal ugradation, but surpristiigly 

respondent Union of India did not take nay step for grantof such benefit 

under the Govt. of India Office Mcmorandujn dated 9.8.1999. it is rdevant 

to mention here that pursuant to the reconimèndaton of the 5th Central 

'Pay Commission, the Government of India, Ministry of PersonneLpijhlic 
Grievances and Pensions Department of Personnel and Tranurg (DON) 
vide it's Office Memorandum No 35O34/1/97-Ett (D) dated 0908 1999 
introduced 'one Assured Caree±= Progression Scheme -(for short AC.P)" 
Scheme making provisions for financialupgradataon f thentra1 

nmin civilian emPIOY on. äinpletion.of. 12:year 

service as: a 'Safety net' in order to provide relief against the hardshis 
- . 
	 :. ........ 	 S caused to .sch'employees due to 	aon. ' As p the sd .Sthe, the 

Central Government Civilian emploj-ees who, do not get any 'i'; -' 

promotion 'due to stagnation or the categories of employees for whom 
there is no promotional avenues or because of the limited promotional 
scope, such' employees will be granted two financial upgradations on 

completion of 12 years and 24 years of regular service during the entire 
tenure of their' service. 

Copy of the Scheme dated 09.08.99 is annexed herewith and' 
.1- uiarked as.Annexim&.3). . 

4.4 That vou applicant did not avail any- rrnoonaJ benefit Q. c- 1 	... 
of 12 years of' service i.e. on 27.3.2003 and as such. he has acquired a: 
valuable legai nght for grant of 1ct financial tipgradation in termc of the 

-.r. 	 . - 	 S 	 • 	 = 	 - 



4' 

•. ACP Scheme provided by the Govt; of India unaer O.,. .dited 09.08:*99 

immediately after completion of 12 years of service on 2703 2003 It Is 

relevant to mention here that the  applkant was, promoted to the cadre of 

Junior Zoological Assistant in the Head Quarter Office at Kolicata W. e.f 

20.11.2003 vide office order No. 351/2003 dated 25.112003. Pursuant to 

the said promotion order dated 03.11.2003 the applicant was released vide 

office order No. 14/2003. dated 14.11.2003 from the Field Station Itanagar 

to enable him to join in the promotional post of Junior Zoological 

Assistant at Head Quarter office at Kolkata. Be it stated here that the offer 

of promotion i.lb the post of Junior. Zoological Assistant is uiade to the 

applicant vide office order No 312/2003 dated 03 112003 following the 

recornmend'flonaf the DPC.. In' the said Offer of promotiOn order datd 

0311 2003, it has been specifically stated that in case of ,non-

aceptane/refusal of promotion as recoended by . the bI'c the ' 

applicant would not be eligible for further pron tion for a period of one 

year from the date of refusal as per rules, apart from the other conditions 

laid down therein. However, the applicant was appointed on promotion 

w.e.f. 20.11.2003vide office order No. 351/2003 dated 25.11:2003. 

Copy of the office order dated 3.11.2003, office order ,  datd 

14.11.2003 and office order dated 25.11.2003 are annexed 

herewith and marked as Annexures -4,5 & 6 rebectively.. 

4:5 That your applicant after his promotion to the post of Junior Zoological 

Assistant submitted a detailed representation on 0701 2004 seeking 

reversion to the post of Laboratory Assistant at Arunachal Pradesh Fieki 

Station, Zoological Survey of India, Itanagar on personagoindLand 

domestic problems Such request for reversion to the post of Laboi?atry 

Assistant was 'accepted by the authority and vide office order No - 

293/2003 dated 14.01.2004 the applicant .  TasreTerted back to the post of 

Laboratory. Assistant at ArUIL4chaI Pradésh Field Station, Zoogica1 . 

c=j 0 A IA k ( LO 



Survey of Jiidia,. lbmigar and he was released w.e.f., 14.0I.2004oii.iiis own 

request. The applicant, pursuant to office order dated 14.01.2004 again 

resumed his duties to the post of Laboratory Assistant at Arunachal 

Pradesh Field Station, liainagar. 

copy of the office' order dated 14.01.2004 is iinncxed 

herewith and irarked .as.Annexure-7. 

46 That y  our applicant further begs to say that on 0704 2005 he has 

subnutted one representation addressed to the thrector Zoological 

Survey of India; Kolkata praying for grant of 1st ACP w.ei. 27.03.2003and 

the said representation was forwarded by the Officer In-cbai'ge, lield 

Station Itanagar on 07042005 itself but surprisingly, the authority did 

not take any step thereafter and also did not furnish any reply to 4 the 

dpphcdnt regdrdnig his entitlement of 1st AU' benefit w e 1 2703 2003 As 

such, finding no other alternatives, the applicant is approaching this 

Tribunal for a direction upon the respondents to grant, him 1st flnanthil 

upgradation. 

Copy of the representation dated 07.04.2005 is annexed 

herewth and marked as Annexu8. 

Thatyour applicant ha acquired a valuable and legal right for grant of 15t 

financial upgradation w e 1 2703 2003 smce his service in the cadre of 

Peon is also liable to be taken into account even a.ftr his subequent 

appointment to the cadre of Labordtory Assistant for the purpose of grant 

of ist'financial upgradation in terms of the O.M. dated. 0908.1999:.:The'..,. 

applicant has already submitted a representation way back oOZO4OO 
but to no result 



-I. 
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In sudi u,mpellmg urcuntaneb, the apphcmt lb tpprodd1mg this 

-Flon'ble TribLthal for a direction upon the respondents to grant. of 1st 

finthilupgradatioxi . . 

4.8 That this application is niade bonafide and for the ends of justice. 

5 	Gmunds for i1ief(s) with legal pmvisions 

51 For that, the applicant lus conipletedl2 years of service on 2703 2003, as 

"such; he .has attained eligibility for grant of 1st finandalupgradationth 
terms of the Scheme of ACP isued by the Go t of India thr4hO M - 

dated 09.08.1999. •.. 	 . S 	 . 	

S 	 . 	 . 

5.2 	For. that, . the total servic'e rendered by the plicant. both in. the 	of 

Peon as well as in the cadre of Laboratory Assistant are liable to belaken 

into consideration for the purpose of granting 1st fmancial upgradation in 

terms of.the Scheme issued by the Govt. of Indid.. . 	. 

5.3 For that the applicant submitted representation on 07.04.2005 prayig for.. 

grant of ACP before the Director, Zoological Survey. of India, Koilcata, but 

the sam is still penbng without any further cnnsidratinn 

54 For that, the applicant had admitted eligibility for grant of 1st flnanaal 

upgradation on 27032003 1 e much before the issue of order of regular 

promotion to the ddre of Junior Zoulogit5cd Assistant As sudi, benefit of 

1st linancia! upgradation as well as the fixation in the scale ot Rs 4500-
7000/- cannot bednied to the applicant. 

6. 	Details of imedies exhausted. 

That the applicant states that he has exhausted all the remedies available 
to him and there is no othr alternative and efficacious remed% than to file 

this apilication.. 
. S 

w(U - 



7, 	Mutters not piviuusIy filed or peding with any other CouEt. 

The. applicdñt further declares that he had not previously filed any 

application, Writ Petition or Suit before any Court or any other authority 

or an other Bench of the Tribunal regarding the subject matter of this 

applicaOn nr any such application, Writ Petition r Suit is .pending 

before any of them, 

S. 	Rehef(s) sought far. 

Under the facts and drctm-istances stated above, the applicant hunibly 

prays that Your Lordslups be pleased to admit this application. call for, the 

records of the case and issue notice to the respondents to show cais.e as to 
why the relief(s) sought for in this appflcation shall not he granted andon 

perusal of the records and aft r heai± g the parties on the cause or causes 

that may be shown, be pleased to grant the following relief(s): 

81 That the Hon ble Tribunal be pleased to direct the respondents to grant 1st 

finaxcialiipgiadauon in the scale of Rs. 4500-7000/- w.e.f; 273.2003 and 
further J.be pleased to direct the respondents to re-fix the pay of the 

applicant m the aforesaid scale of Rs 4500-7000/- with all consequential 4 

service benefits induding monetary benefits 

82 Costs of the application. 

83 Any other relief(s) to which the applicant is entitled as the Hon ble 

Tribunal may deem fit and proper. 

9. 	Interim order prnyed for.  

During pendencv of this application, the applicant prays for the following 
interim relief; - 	- 

c\,)j1tJA 



*J  

91 Thdt the Hon'ble Tnbumtl be pleised to dired the repondents thdt the 

pendency of this Original Application shall not be a bar for granting the 
appbcant the reliefs as prayed for.  

10 

misapplication is fihd through. Advocates. 

ii. 	Particulars of the LP.O. 

i) 	LPd:No 	 2,7,9 

Dateofissue 

in) Issued from 	 (2 	0 CIO 

iv) Payable at 	 G P 0 

12 	List of enclosures. 

Asgivenintheindex. 
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VR1FICAT1ON 

I Shri Debasish Bhowmick Son of Late I K Bhowmick aged about 43 

years, workig as Laboratory Asistt, Artmachal Pradesh Field StaÜon, 

7calogic'al curvey of Tt'dia Po't Box Nn 112  Senki Valley Itatagar-791 11 do 

hereby verify that.the statements made in Paragraphs 1 to 4 and 6 to 9aré true to 

my know.ledge and those made in Paragraph 5 are true to my legal advice and I 

have not suppxe5sed any material fact. 

And I sigñthis verification on this the 5day of ApriL 2006 
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GOVERNMFRI? OF INDIA 

ZOOLcKICAL SURVEY •O INDIA 
ARUNAC&L .RADESH FIELD S]ATICN 

IF 
	

OFFICE ORDR NO  

In pursuance of head quarter letter tlo.14u21/89-Estt/ 
20824 dated 11.10.94. Shri Debasish aionick. Pfl, Eastern 
Regional Stationj, zoological Survey of India, Shillong is 
hereby apbinted as LaboratOrY Assistant in the scale of 

pay Es.975 	15O-.EB1540/' in the Arunachal pradesh Field 
aI Survey of tdia, Itanagar. He is hereby 

directed to report to the undersigned. which enabi es him to 

join in the post of Laboratory Assistant, at the earliest, 

HO is entitled TA/Dh and Joining time as per rules. 

C P. 	Bht.ttia ) 
Scientit.'SE & 

Ied 1 20.10.94 
	 Officer.in-harge 

Opyto su. 

1 • Shri Debasi sh Bbownick, P eon. Eastern Regional 
Station, Zoological Survey of India, Shillong, 

2 9  The Officer.in.,rge. Eastern Regional Station, 
Zoological Survey cf India, Shillong, 

The Dtrector, zoological Survey of India, Calcutta, 
With reference 1, to 3 your letter No.14.-21/89-Estt/ 
20824 dated l7.1094. 

Dr. J.R.BaUfted. 	.rector, Zoological Survey 
of India, 'M' Block, New A3.ipore, Calcutta, for 
information. 

51 Dt. R. C,. Basu, .$ientiStSE'Head of Office, zsI, 
calcutta* for information and necessary action. 
The Guard.Fle. 

}• 

File N0,3..22/87-)dmn/ 	 AL 
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MOST IMM),IA1 
j, )  ey . 

No.35034,'i/97Esit(D) 

P1 i'itiy tf fr;on,iel, Public (.likvniics iind l'ciisi ,,is 
(l:)ej).atln)t'.Iit of ' t;onnct ;)II(I li;iniiig) 

NoitJ. 13iock,pv Delhi 1 lO(XJI 
:August 9, 1999 

• Sithject:- THE ASSURED CAREER PROGRESSION SCHEME FOR 
THE CEN TRAL GOVERNMENT CIVILIAN EMPLOYEES 

The ifih Central Pay Commission in its Report his maik ceriahi rcomiiieridations 
relating t&the Aiid Career Progrc §sion (ACP) Scheme for the Central Government civilian 
employcesin all MinistriesfDepartmcmits. The ACP Schcmc needs to be viewed as a 'Safety Net' 
to deal witji the problem of genuine stagnation and hardship faced by the cmnloyees due to lack 
of adequate promotionaL avcnues Accordingly, alter careful uncJdcralion it has been dccidcd 
by the Govecnnient to imitrtJuce the AC? Scheme recommended by hc Fifth Central Pay 
Commission with certain rnodficaaons as indicated bercu nckr:- 

9UI' 

2.1 	In rcspect of Group 'A' Ccnlal services (TecIinicaIfNon..TchnicsI), no financial 
upgradaliun under the Scheme is being proposed for the reason that proinolidn In their case must 
be carried. Ilence, it Itas been decideçl that there shall he no benefits under the AC? Scheme for 
Group 'A' Central services (rech.rrical/Non-Tcclinical). Cadre Coutrolling Authorities in their 
case would, however, Continue to improve the promotion proipcc1s in o:ganisation/cadres on 
functional grouiid by way of orgarrisationni study, cadre review, etc. as per presci ibed 1IOI1IIS. 

GiWUP 'B', 'C' AND 49 JERV10ESWPOSTS AND ISOLAThI) 	- 

- 	A'0515 IN  GRO 

V/bile in respect of these categories also promotion shall continue to he duly cained, it is 
proposed to adopt (he AC? Scheme in a .modificd foriii to mitigate hardship in cases of acute 
stagnation cither in a cadre or In an msolntcd poSt Kct pmg iii view all relevant factors, it has, 
therefore been dccded to gimnt 	 las recommended by the Fifth 	I/f) 
Central Pay Comnussion and also an accordanci with the Agreed SetUemLut dated September 11, 	\'- 
1997 (in relation to Group'C' and '1)' employees) entered into with the Stlf Side of the 

• 

	

	National Council (JCM)] under the AC? Schemc to Group'B', 'C' and 'D' cmpIoyc; on 
completion of 12j ,.gqrs and L4.jIgga (subject to condition iio.4 in Anncxure-l) of regular service 
respectively. 	isolated posts in Group 'A', '13', 'C' and '1.)' categories which have no 
promotional avenues shall also (1 1!~kl Lfy 	 mdicnted above. 
Ccnlaiu categories of euiloyecs such as castiat ciiployee; ( including thiusr witil tempoc ary 
s1atu;), ad-hoc aacmt.ract en 	yers haU not qtah1y for bcn"1itsujukUluea[wciirLScJuc.. 
Grant of 	ciniupgradai ions 'r!r the c. :i' 	chati, how'vcr, be ruIject 	to I he 
corrdltk'ns r"ntioned in Ac:ctic-J 

4 0.-fk(("11 	• 	 2/ 

Ni 	•- 	 • 	 • 
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.2 	'Regular Servlce for the purpose of the ACP Scheme aliall be inlerpieted 10 rncan the 
eligibilky service counted for iegular promotion in termc of relevant RecrultinentjScrvlcc flutes. 

introduction of the ACP Scliciiic ;hould, however, in no case affect LJIO noimnl (rcgulnr) 
J,pionwt1pnal aveuucs available on the basis of vacncics. Attempts needed to iinnove proinolioli 

I  ro3pcc1s In organisatronsfdres on fun tional grounds by way of orgamsatiohal 'Itidy, cadre 
revIeWs, etc as per prescribed irorins should not be given up on the ground that the i\('l' Scheme 
hü ben Introduced. 

(1' 	LJ, #jrii 

if 5..• .Yscncy  based regular promotions, as distinct foin financial upgi -adatrnn under the AU' 
Scheme, shall continua to be granted after ue secniogy a regular Depaitmental }'roiUotion 

• Conunittce as per relevant rules/guideline. 	 _7 ---- 0 

' 

SCREENING COMMUTEI 

A departmental Sct nirrg_Crpwittccshallbe  constituted for thepurposc of processing 
tases fur grant of boncfltuxidor the AP Scheme. 

6.2 	The 	of the Screening Conuntitce shall be the same as, that of the DPC 
prescribd under the relevnnt.Recruitment/Servicc Rules fdr regular promtlon to the higher 

•  grude to which financial iigrdaIion is to be granted. llowever,10. cases where DPC as per 
the prescribed rules is headed by the ChailmrLn/Mclnber of th 'UPSC, Wa Screenini Committee 
under the ACP Scheme shall, hnsti.nd, be h'adcd by the Sccretn.ry or an officer of equivalent rank 
of lire concerned Mhnstry/Dcpnr1.incnt. 'In Itspect of Isolaled pq515, the composition of the 
'Screening Committee (with ,nodificalioii as noted above, If required) shalt be %hc same as that of 
the DFC for promotion to anaIooris grade in that MinistiyfDepnrtment. 

6.3 - In order to prcvcnt o1r;tioii of the ACP Sclieirie hoill rusultirig Info undue strain on the 
adtniw tnntivc rraclIwer), the Screening (Tvrnnntttcc shill follow a tlrre-schduk and nicet IWIC41  

In afiiiancial ycal— preferably in the fIryi; of Jaauary nnd JbIy for jjt dy4tjV  loccssing o 
the cases. AccoRlinighy, cases rnirturiI1t iluring tinc uirsthalf (April-September) of a particular 
financial year for grant of benclits under (tic ACP Sclrcinc thall he Inken up for connsldci nilon by 
tire Screening Cwmniiticc meethig in ih 11:31 week of January cT' the previous -financial ycr. 
Similarly. the Screening Couniiittce mccting iii Ihefirs week of July of airy financial year hal 
pr occss the cnacs that would b rtiatutin dUring th e  scurd'lialf (October-March) of the Fame. 
11nancial year. For cx-iani,le, the Screening Corninilice luectilig iii the first week of January, 
1999 would process the ca;cs that veuId attain maturily during the period April 1, 1999 to 
September 30, 1999 and the screening Conninniuce meeting in (he first week of July, 1999 would 
process (Inc cases that would mature during the period October 1, 199 to March 31, 2-000. 

6.4 	To wake tine Scheme operational, the Cadre Controlling Aulhoitics at)all constitute (lie 
first Screening Connuitiec of tire current firnurcial year within ainonth frolthc date of issue 
of these instructions to cooskier (he ca;cs that have already nnaUircd or would be mnaturin upte 
March 31, 200() for grant ofbcncfits under the ACP 86cinc. The neAt Screening Committee 
shalt he constituted as per the tinec-scheduk socs1cd above , 

0 	 '4 



) 	 .3. 
.J,. 	-. 

y .Miflistziesfl)epartjnents arc advised to explore, the possibility of cffcctiug savings so as (. to iithihnjse the additional financial Commitment that hutrojuctjon.of the ACP Scheme may .ff 	entafl' 

8 • The ACP Scheme shall become operalionni from the date of issue of (ins Office Memorandum 
• 	

•'••• 

9 	JLsofaj. as persons servmg In the Indian Audit and Accounts Dejartnients are concerned,thesc orders issue after consuihition with the Comptroller and Auditor Genejal of 3" 	 . india. 
"v' . • 

Pay Cornrnjsslcin in paragraph 52.15 of Its Report has 'niso separately recommended a 'Dynani1c Assured Career Progression Mechanlsni" for dlfferç'ni streams of 
doe rI( has been decided that the said recontmendalioii may be considered sej'arately by the adm1n1sti'atIve Ministry concerned in consullatio with the Department of Personnel and 
Training and the Department o1 Expcndilure. 

Any interpretationjcLii-jfjc,1011 cdoubt as to the scope and meaning of the provisions of 
the ACP Scheme shall be given by the Department of Persoiincl and Training (Eslnblishrnent.D). 

All Ministlics/Departnjenth may give wide Circulation to these instructions for guidance 
of nfl concerned and 0160 lake immediate steps to iuiplemcnt the Schenie keeping In view the 
ground situation obtaining in scrvI(..cs/cadrcs/ posts i1hjn their udlnlnlstrativejuusdlctjon, 

Hindi-version would follow. 

	

	 j 

'(K.K. HA) 
• 	 "  

To 	
• 	•'• 	• •.• 	bircor(E.stubHshrtient) 

All Ministrics/Dcpart.nicn of (lie Govemninezit of India • • 
President's Sccretariat/Vicc President's Sceretarinvr'rimc Minister's Offic:c/ 
Supreme CourtfRajya Sablia Scre(ariat/Lok Sabhn Scci ctnrintiCnbiiit,,t Scretnrini/ 
UPSC/CVC/C&A(J,'tIII Ad,'ninittjvc Tmi(unal(I'nin'cipl I3cnch), New Delhi 
All aUacliecj/suhordjiinte ()jfices of the Ministry of Pers',zincl, Public 
Grievances and Pcn;it)flS 
Scretary, National Couimis.'Ion for Minoritics 

• Secretary, National Commission for Schcdulcd Castes/Scheduled Tribes 
retary, Staff Side, National Council (1CM), 13.C, Ferozcshah Road, New Delhi 

il Staff Side Members of the National Council (JCM) 
Establishment (0) Section - 

• 	. 	 4k 
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17 	 THE ACP SCHEMI 

:1. 	The ACP Scheme envisagen merely placement in the highcr pay-catefgraiil uffinnda1 
• 	.benefits (thzough financial upgradation) only to the Government servant conceiud on pc.sonat 

• 

	

	baslaandslinll, therefore, neither alnounito functional/regular promotIon nor would require 
• creation of n ew posts for the  puip<isc; 

• 	 •; ••t•'•._' • 	..•. 
• 	 ;. .• 

• The highest pay-scale upto which the financial upgradation under the Scheme shall be 
availablc will be Rs.14,300-18,300. Beyond this level, there shalL be no financial upgradntion 

, .,i and kIgher posts shall be tilled strictly on vacancy based promotions; 

-3. 	The financial benefits under time ACP Shcme shall be granted lrotri the date of 
conpletion of the eligibility period pre.scdbcd under the ACP Scheme or fiom the date of 

: 	
• 	issuedflhesc Instructions whichcvir is later; . 

4. 	The first flijauclal upgradation wider the ACP Scheme shall be allowed alter 12 years 
of regular service and the second upgradat.ion after 12 years of regular service from the r'te of 
the first financial upgrada(ion. subject to fulfilment of pteScribcd conditions. In other words, if. 

; ;the that upgradatioii gets postponed on accoufit of the employee not Found fit or due to 
departmental procicdings, etc this wouLd have consequential effect on the second upgradation 
whlcb would also get deferred ccordtugy; 

i.1 	Two financial upgradmitions under the ACF. Scheme ilitho  eniiie Government tervice 
career of all employee shall be crnted against regular promotions (including In-situ pwmuotioir 
and fast -track proinotioii availed through limited dcpnitmcntal :conipcIitive cxinbintiomivtilçd 
from the grade in which an cmplo'icc was oppoint.c.d as a direct recruit. This_shrill mean that two 
financial upgradatlon9 under lire iCl'_Scheme sliall ,.b.c a vai lable  If L&t!ia!j2i.9tI0flS 
dugJrzpemrod(12and 24 ycars) have L.rec.n availed lynn_employee, If am' 
employee ha already got one regul piinnotlon, Ii1iall qusIlfy'Tor the :econd fir mmcirl 
upgiadntioir only on conplction of 24 years of mcgu!ar acvic, under the ACI' Scllcn!c. III CflC 

two prior promotions on regular basis have already been received by an Cmflpl(IyCC, no ,bcmefit 
under the AC!' Schemi shrill accrue to him; • • • 

5.2 	Rcsirlcucy perios (regular service) for grain of benefits under the ACI' Scheimne shall bc 
counted from the grade in which an employee was appointed nsa dhcct recruit; 	

• 	 0 

• 	
. 	6. 	Fulfillment of normal promotion imor ins (be nch-mnat k, depam lJflCtltRl cxnmi nalic um, 

seniori(y-Cumn-fiiness in . the ceof Ciaup. D'cmoyces, dc.) for giant 	of financiri 
/ 	upgi adatroims, perfonnttncc of such duue-s as are cntrust d to - ' the employCec locthi'r wi'h 

'1 	LCIdllAilLfiJ!.JiiC!LI1f', financial upgradations as personal to the hncumubc.nt for ((IL stat' d 
purposes and restriction of the ACP 5cheme for financial and certain oilier benefits (losc 

• 	. 	
building Advance, aIIotmrrt of Government accommodation, advances, dc) o n ly wliicjt 

• 	 0 	• 	 rclaicd to higlirttu 	c.ginvitation to (crcnioniaifuuctinrs, 
deputation to higher posts, ctc) shall bc cn.ercd for_grant of bcncfitr; under the ACI' Scheme; 



/ 5. 	
] 

7/ 	( 	inanCIBl up radation undci the Schcntc hll 
be given to the nctt hiJicr giade_l!L 

/ 	
Urn xiatuig hicrau:h in 	

d e /cfltCg01Y of pas(9 withoUt crcn(iflg new pos'.S 

foçthe purpoSe 1 owever, in case of lsoiatcd posts, in the '%.&cflCC01 delrnCdI cmul col 

r\ 
 1. 	financial upgadc!fl shall be given by the Mi n istri 	p1neflts 	 - 

\ imiediatC1Y next h gher 1111 iV&W!t2fl) pay-scales os indicted in 	AU:1L which s in 

keeping with Part-A of the First Schedule annexed to 
the 14oti1iCti0I  dated September 30, 1997 

o($bcMfliS1IY of Finance (l)cpuhIlflCflt of Epcudi(U1C)- For jilS(aiCC, ncuiUbCflt of isotaed 

posts; In the pay-scale S-4, 
as indicated in Ani&liili' will be eligible for the propOSed two 

fiiancik1 upgradatiOflS only to the p3y-scnteS S-5 and S-6. 
Financial upgradl1tiofl on a dynanik 

haviiig to create pt5, in the relevant scales of pay) 
has been 

recoWmCfll by the Fifth Central Pay CommiSSiOfl 
only for the; IncumbentS of isolated post5 

which have no avenucS 01 promflotioui at all SmCC financial upgadatiOD5 undci the Scheme 

sht. personlil to the in mbei1t of the Isolated pQSI, the some aball bfl1kd at itS oil&fl 

l't (pay-scale) when vacatel. Posts WhiCh arc part of a 	
cadre .hull,flOt quaUI)1  for, 

• the. AC? Scheme on 'tvuaIIUC' 
basis. The ACP benefits 'in their case shii'I be ranted 

cc to in to the 	 Ial( 	t 	ii' 1ngerarc15 1 C 01  

8. 	l'be 
finanCial upgradatiofl under the ACP Scheme shafl be purely personal to the 

empluYe axdsha11 have flQ 
relevance to his seniority positioB. As such, them shall be no 

add idonat flnanc upaatiôt1 
for th senior employee on the ground that the juniOt 

cinplOYCC 

• in the grade has go higher pay-scale under the AC? Scheme; 	• 

oyee shalt be li 
9. 	On upmadaUofl under the ACP Sthewe, pay of an empl

xed under the 

• 	prQvisi011S of FR 22(1) a(t) subject to a 1n imU lin 	 5I99 
anciel benefit of Rs.1t10/- as pr the 

• • The fianCili1 benefit allowed under the AC?' 
Scheme shall be flirni and no puy-flxat101 benefit 

shall accrue at the time of regular promotiofl I.e. potin g'ag1iIt a fuiictiOt 	post in 11&hig1e1 

grade; 

10 	
Grant of higher pay-3C31e under the AC? Scheme shall lc 

conditiOflfll to the fact tint' dii 

emploY 	
while accepting the aaid benefit, shalt be 

a&ilhWS& [or regiJiar prouiotiOfl on occurrence of vacancy subseq!JCnttY. in case he 
efuSC5 

to accept the higher post on rcguiaf prornotl0 
subscqUeflttY ho Shall lie subject to 	

- 

debarment for regular promotlofl 2_s 
prcscribcd In the general lnst!UCti0flS in this qr(1. 

1owcVCr, as and v hen he accepts regular promotiOfl thereafter, ho shall 
beomflC eligible for the 

second upgradatlon undox the ACP Scheme only ar ho coml)tCtOa the requited el'&bttltY 
servtcc/period under the ACI' SLhcmC to that liiher grade subject to the condltiOfl that the 

peçiod [or which he 
was dLbarrtd for icglai promotion hnIl not count for the purpOSe I 

or 

cxainple,'t8 perso fl'hBSgot one ti nahc ial tipgiadatiohl after rci4 J'rS of regular service 

• 	and ter 2 yearS thercfiomif he nusS regiar prornoti9n
. id is conquenUY debatCd for one 

year and subsequentlY h is pronrnted to the higher grade on relar basis aftu comple1011 of 
15 years (12+2+1) of regular set' c, he shalt be eligible for constdet,itIOui for the 4Lcoild 
upgiadatt0l under th AC P Scheme only after rendering ten more vents in additiofl to t 

	ynrc 

of sClCC already icudeicti 
by him afcr the titt finncinl tpgtndntiofl (2+10) lii that 

higli1 

	

• grade i.e. after 25 yearS (1212+1 + IU) of tculat 
seiCC beiusc the debarinelit 	od f cue 

• 

	

	year cannOt be taken into accoulli towrd the cquiiC(l 12 
yearS of rcgülat servit in thathigl" 

grade, 
• 	 • 	 • 	•' 



$ 
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- 	

in the matter of dicilivaiy/pcna]ty proceedings, grant of benefits under the 
:Scheme shall be subject to tubs governing normal promotion. :; Suôh cases shall, therciote, be 

reuluted under the proyisions of relevant cCS(CCA) Rules,. l95 and Instructionn thereunde: 
. 	 ., 

ii. 	. 

12. 	The proposed AC)' Scheme contemplates merely pJilkl11 	cxs~ ;ti 	in the 
higher jay-scalefgrant of financial benefits only and shall not amount to actual/functIonal 

• •.proznotionof the employees .concrned. Since orders regarding reservation in promotion are 
.:ipplicabI only in the  case of regular promotion, reservation orders/roster shall not apply to the • 	

ACP Scheme which 8hll ext.nd its benefits uniformly 10 idi eligible SC/Si' employees also, 
• 	}owevez, at the time of regular/functional (actual) pio'motion, the Cadre Controlling Authorities 

cnsurc that all reservation orders are applied strictly; 

• 13. 	Existing (line-bound piomolion scliemes, iiicluding in-situ promotion scheme, in various 
• 	 •• MInistries/Departments may, as per choice, continue to be operational for 'the cOnceihed 

categories of employees. However, thsc schemes, shall not run concurrently with the AC)': 
Scheme. The Adinhuistralive Miuistry/1)cpaitinent - not the employees -- shall have the 
option In the matter to choose betsveen the two schemes, i.e. cAisting (hoc-bound promoon 
scheme or the ACE' Scheme, for various categories of crnployes. However, in case of switch-
,over from the existing time-bound promotion scbcmc to the AC)' Scheme, all silpulalions (viz. 
for;promotion, redistribution bi posts, upgtadatiOn involving higher functional duties, etc) made 

• 

	

	.. •. under the former (existing) sthcrne would cease to be operative. The AC)' Scheme shall have to 
be adopted in its totality; 

	

14. 	In case ofan employee dccIard surplus in his/her organisation and in case of t1atsfçr3 
Including unilateral transfer on request, the regular service rendered by him/her In the prcvius 
organisation shall be counted along with his/her regular service in iil'her new cirganisation for 
the purpose of giving financial upgradation under the Scheme; and 

........ 

	

15 	Subjed.. to Condition No 4 aboe, in citses where the employees have am ady complctcd 
24 years of regular service, with or without a proiuot.bn, the SCCOTUI financial upgrndation unlcr 
the scheme shall be granted directly. f  Further, in order to rationalise unequal level of stngnrtiioi, 
benW of surplus regular servici (not taken iuto account for the lust upgrndiitiorr under (he 
schcznc) shall be given at the s6b5qucpl stage (second) of financial upgradntion urrder the 

• AC)' Scheme as a one tinie, measure. In other words, in icpcct of employees who have nLredy 
rendered more than 12 years but less t!au 24 years of regular service, while the first financial 
uprndation shall be granted irnm' diatcly, [hcsurpusicuiurerviccbcyond the fIrst 12 ) arS 
shall also be counted townrd3 the rnxt 12 cars of tcgilat s rvrce required for grant of the second 
financial upgradnuon and, unscqucutly, they shall Uc consrdercd for the S( cond financial 

(In y cornplctL 24 years of regular service without waiting for 
completion of 12 more yenta uf regular scI'vicc alter thc.f1st financial upgrd.ntlon acny 
granted under (he Scheme. 	 • 	 . • • . 

• 	 • 	 • 	 • 	

• 

	

• 	 . 	 • 	

. 	 (K.K fV-/4) 
• 	 Direct o,'Efab/is/imen tj 
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• MAIN FEATURES OF THE AS5UREb CAREER PRRE55IQN SCHEME 

The main features of the Assured Career Pro9re.slon Scheme are:- 

(I) 
• 

It Is financial up9radation, not promotion. 
- 	 0 	 -- - 

 It has norelat,onwithvacancs 

 Normal (Re.uIar) promotion on the basis of vacancies will continue 
to be granted as per relevant rules, when vacancies In higher, 

grode arise, 

(Iv). Cadre Reiew will not cease. 

• 
The benefit is on personal basis. 

• 	• 	 (vi) Two financial upgradations under the AC? Scheme shall 	be 

• 	 • 	/ 
available on completion of 12 years and 24 years of rc9ulur 
Ber'v1CpCWeIy. 	 .: 

(il) If the first upgradation gets postponed on account of the 

employee not found fit due to Departmental procee4lngs etc. this 
would have consequential effect an the second upgradat ions 

• 	
(iu) If an employee has already got oneregular promotion, he shall 

• 	S qualify for the fir5t financial upgradation on completion of 24 
years of regular ser'ice under the AGP Scheme. In coe two prior 
promotlons on rcgular bothi have already been received by an 

• employee, no financial benefit under the scheme shall accrue to 
him. 

bépur t:men t u l Screening Committe 	(same as bPCs) to process 	<7 
cues. 

 -' Screening to be heIdtwice a year - Jan and Jul in advance. First 
cre-ening to be done within-one month of the issue of the ordei. 

for ces maturing upto 31 March 2000. 

 Scheme to-be, operational we.f. 09 Aug 99. 



S 

• 	 . 	 • 

Upgradation to be qiven to the next higher grade in accordan. 1 

with exitiny hiercirchy in the Cadre.- In case of hiolaled p,shi 
where there is no hierarchy, upgradation should be gi.n in the 

next higher scale OS per standard pay scales recommended. by 

Fifth CPC. 

On financial upgrodation, the concerned employee will continue to 
retain old designation and perform such duties as entrusted to 

the employee. 

I (xiv) The ,ACP. Scheme will be restricted to finoncial and certain other 
benefits like House Building Advance, Allotment of Gov* rrimuit 

Accommodation, Advance-s etc only. This will not confer any 
.. 

	

	privilege related to higher ,,tatus e.g.. deputation to higher po0s 
etc. 

On upgrodation under AQ' Scheme, pay of an employee shall be 
fixed under the provisions of F. 22(.L)()(1) subject to a minimum 
firancil benefit of ks.100. The financial benefit allowed under 
the ACP Scheme shall be final and no fixation benefit will acue 
at the time of regular promotion. 

In the matter of. bisciplinary Penalty proceedings,. grant;: of 
benefits under the AGVScheme will be subject to rules .govertiitvij 
nortril promotion.  

Orders regarding reservation in promotion are not applicable-to 
ACP 	. 	. .. 	 . 

• 	 (xviii) Existing. In Situ Promotion Scheme will not run concurrently with 

J 	the ACP Scheme. 

• 	 (cix) In cases where erliplayees have alreadyi completed24 yecirs, of 
reujscrce with or wlth9uLc2_pJ1Qrnojj nd(ir1ancid 

upgradation under the Scheme sholl_beantcd directly.. 
• 	 . 
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/ooLA)GlCAL4 SURVLV OF INDIA 	

Alt 
 

'M' 13I.A)(1K 	NEW ALII'ORE, 
kOLkA I A-53. 

OIii(j. _ORuER_NO.i±J__/ 2003 . 

In pursuance of therecommendation of the i)epartniental Promotion Committee, the 

I)irector, Zoological Survey of $ ndia is pleased to offer Sri Debasis l3liowiiiick, Laboratory 
Assistant, Aninachal Pradesh Field Research Station, Zoological Survey of india, Itanagar, 
promotion to the post of Junior Zoological Assistant, in thepay scale of R.4500-7000/- at 
Headquarters Oflice,..Zoological Survey of India, Kolkata, in a temporary capacity. The pay of' 
Sri. Bhowmick will be fixed according to Rules of the Govt. qf India. The incumbent is also 
entItled to all allowances at the rates admissible to Central Govt. employees subject to the 
conditions laid down in the rules and orders governing the graht of such allowances in force 
from time to time. The terms and conditions of the promotion are as under 

1. The appointment carries with it the liability to serve in any part of' india. 
Other conditions ol services will be govenied by the relevant rules and 

orders in (b 	ll ree •oin tune to time. 
2. The terms of promotion of' Sri Bhowmick, will also be subject to :- 

\'erilication of the oriwnal c.crt iflcates. 
in caseol non-acccptahice /rct'usal () f $)roiuotioti as recommended by the D. P.C., 

the concerned ( -.iovt servant will not he eligible for further promotion for a 
period ol one year flow the (1ate of reluisal as per rules. In that event the post 
will be offered to the next candidate involving his supersession by a junior 

Persoi. 
No TIVDA will be provided, if appointed unless admissible under the Rules. 
If Sri Bhowmick accepts the ofter of promotion on the above mentioned terms 
and Conditions, he should join the post of Junior Zoological Assistant at 

Headquarters Office, Z.S1., Kolkata, by f ) 1C 	' 03 positively. 

Mmdi version of this Office Order is being issued separately. 

Dated, v- , Ic/ps'S 	,2003. 	 ( U.S. SINU1 I 
Admn. Officer & Head of 0111cc. 

I:oEWarded to :- 

Sri DebasisBhowmick, Laboratory Assistant, APFS, Z.S.i., itanagar. 

2. 	The Officer-in-Charge, APFS, ZSI, Itanagar, with a request to make necessary 
arrangement to release Sri 131iowmick of his station at the earliest so as to enable him to 
join the promotion post at I lqrs.Olilce, Kolkala, within the stipulated date as mentioned 
above, under inituat ion to this 0111cc. 

3. 	The Pay & Acctts.Office(BSl/ZS1) Nizam Palace, Kolkata. 
4, 	The D.D.O, Cash & Accounts and Bill & Budget Sec. ZSI, Kolkata. 
S 	I hc 1. iaison Officer, / S I kolkati flor inlet niation 
6 	The Officer-m-Chuge I & A. Division Z S I Kolkata 
7 	The Jr A 0 Genetal Stction Z. S I Kolkata 
S 	Fhc I lindi Oluicec L S I Kolkata lot issue of hindi vet stun of this 011 ice Ut du 
9 	The President ZSIEA (NG) Z S I Kolkata 
tO 	The President ZS1EA (C &D) Z S I Kolkata 

II 	(Iuaud File 
(j ssued ho in tile No. F. 10 i9:L.sttLYQLYJ. 



Telegram: Zoolsur Itanagar. 
Phone Office: 2203689 
Officer- in- charge: 2203652 
Fax: 0360 2203652 
E-Mail: ap&.si@santharnet.in  

Govt. of Lad Ia 

Zoological Survey of' India 
Arunachal Pradesh Field Station 
Post box no.112. Senki Valley, 
Itanagar-79 I I I 3 
Arunachal Pradesh 

OFFiCE ORDER NO. 14/2003 
Dated: 14-11-03 

With reference to the Director,ZSI/Kolkata,Office Order No.3 12, dated 3rd November, 03, 

Shri Debasish Bhowrnick. Laboratory Assistant of APFSIZSI, Itanagar is relcived of' his 
duties from APFSIZSl, itanagar w.e.f. 14-I 1-03 (atIernoon), to join in the post of' Junior 
Zoological Assistant at HQ/Kolkata. 

(P.T. Bhutia) 
Scientist-E & 
Officer in-Charge. 

Copy to: 

Shri Debasish Bhowmick, Lab. Asstt. Arunachal Pradesh Field Station/Zological 
Survey of India, itanagar. 

The Director Zoological Survey of india, M-Block, New Alipore, Kolkata —53. 

Office Order File. 

Personal File. 

Issued from File No. 3-21 /2000-03/Admn./ 	3 
	

Dated:14-1 1-2003. 

C' 
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ZOOLOGICAL SURVEY OF INDiA 
M' BLOCK, NEW ALIPORE 

KOLKATA-53 

OFFICE ORDER  

Reference this Office Order No.31212003, dated 03.11.2003. 

Sri Debasish Bhowmick, Laboratory Assistant, Arunachal Pradesh Field Station, 
Zoological Survey of India, Itanagar, is hereby, appointed on promotion on regular basis to the 
post of Junior Zoological Assistant in the pay scale of Rs.4500-125-7000/- at Headquarters 
Office, Zoological Survey of india, Kolkata, with effect from 20.11.2003 (F.N.), until further 
orders. 

Sri Bhowmick is hereby posted in the Paleozoology Section. 

Hindi version of this Office Order is being issued separately. 

Dated, 	WCv. .,2003. (*Ty Choudhury) 
Jr.Admn.Officer & Head of Office 

Forwarded to :- 

P'\Z Sri Debassh Bhowmick, Lab.Asst,, Hqrs,Office, ZSI, Kolkata. He is hereby requested 
to submit his options towards pay fixation within one month from the date of issue of 
this order. Option, once exercise shall be treated asfinal. 
The 0/C, Paleozoology Section, Z.S.I., Kolkata 
The Officer-in-Charge, APFS, ZSI, Itanagar, with a request to send the service Book, 
Leave A/C, LPC, etc. of Sri Bhowmick, at the earliest. 
The Pay & Acctts.Officer, Pay & Acctts.Office(BSI/ZSI),Nizam Palace,Kolkata. 

S. 	The D.D.O., Cash & Acctts. and Bill & Budget Section, Z.S.l., Kolkata with extra 
copies. 
The Liaison. Officer, Z.S.l., Kolkata for information. 
The 0/S., Estt. Section,ZSI, Kolkata (2 copies), .with a request to. fix the pay of Sri 
Bhowmick, on the promotion grade, as stated above. 
The Jr.A.O. Genl.Sec., ZS1, Kolkata, with a request to make necessary arrangement for 
an entry in the Service Book. 
The 0/C., I. & A. Division, Z.S.1., Kolkata. 
The Hindi Officer, Z.S.L, Kolkata, for issue of hindi version of this office order. 

ii. 	The President, ZSIEA (NG), Z.S.I., Kolkata. 
11 	The President, ZSIEA (C&D), Z.S.I,, Kolkata. 
13. 	Guard File. 

(issued from tile No.F.10-3/98-Estt./Vol.VI) 
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/i)OLOGICAL SURVEY OF INDIA 
'Ni' ULOCK, NEW AUPORE 

KOLKAFA-53 

OFFICEORDERNO. 	3 /20.0..3'.. 

Sri Debasish I3howmick. Junior Zoologial Assistant, Flqrs.Office, Zoological Survey 
of India Kolkata. is huebv reverted back to the post of Laboratory Assistant at Arunachal 
Pradesh I'ield Station, Zoological Survey of India, Ranagar. with immediate eftect, as per his 

request vide his representation dated 07W 2004. and relcased w. e. f • 14 • 1.04 

As per the apphahk i ules for the purpose no I A/DA is admissibk to Sri Bhowmick 

since the reversion is inade on his own request. 

Hindi version of,.this Office Order is being issued separately .  

( i.si ngh 

	

Qzjwd 	
Admn.Ol'l'icer & Neacl ol'Ol'lce 

Fr 

rV . 

Copyforv aided to 

Sri Debasish Bhowmjck, Jr.Zool.Asst., Invertebrate Paleozoology Section. /51. 

Kolkata. 
The 0/C, Invertebrate Paleozoology Sec., ZSI, Kolkata. 

The 0/C, APFS. ZS1, itanagar, with a request to intimate the undersigned, about the 

date of joining of Sri Bhowmick, in the reverted grade of l.aboratory Asst. a t his 

station. 
The Pay & Accounts Office, (BS1IZS1), Nizam Palace, Kolkata, 

S. 	The D.D.O. & 0/C, Cash & Accounts and Bill & Budget Section, ZSI, Kolkata 
The J r. A . O . ,EStt .  Section, ZSI, Kolkata, 
The Jr.A.0. GenLSection, ZSI, Kolkata. 
The Hindi Officer, ZSI, Kolkata, for issue of hindi version of this Office Order. 

9 	The President ZSIEA(NG), ZS1, Kolkata. 
10. 	The President. ZS!EA(Gr.C&D), ZSI, Kolkata. 
II. 	Guard File:;  

(lssuedJ'rQm F. No. I O3I98:.Estt.IVQLYJi_J 
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Sub 

- 

The Director 
1ologiCal Survey of IdXa 
Pr,ani Bjqyan Bhawan 
M..Bjock, New A,tipOre 
}1kata - 53 

(Through proper channel) 

Non Implementation AC?, in the case of 
Sri D. BhowmiCk. Lab.Asstt. 

4 

Sir, 

With due respect. I beg to inform you that 

I have completed my 12 (twelve) years of service 

and illigible to get AC? 
which was due wef. 27/3/03. 

But till  date I have not get 
the benif it of the 

5a*e. 

Therefore, I beg to requet your kind honour 

to look in to the matter & oblige. 

Y0ur8 faithfullY. 

C=,/, 	~ I. f 	A(/ 

(m. D. BhowmiCk) 
Lab. A5 stt., 

07/04/2005. 1 	A?FS/ZSI/Itafla. 

r4ed to 7 
Director. ZooiOgica1SurTeY of India, 

The
K0

lkata for conSide1ati0n and necessarY action 

please. 
 

- t1 - 

(?.T. Bh ia) 
cienti5t' & 

icer-in-charg e.  
) pFs/zSI/Itariagar. 

(FileNo. 3_35/2005_Adflfl./8 
	Dated : 07/04/05) 

Da 

F 


